citing "over-sensitivity” of the Petitioner, the Allahabad High Court as of late excused an
open intrigue case trying to limit the re-broadcast of Hindu-epic arrangement "Vishnu Puran’
on Doordarshan. "We don't think of it as appropriate to follow up on the obvious over
affectability of the solicitor who has faith in a specific line of thought and ends up restricted
to another view or thought being spoken to in the TV sequential of which he is neither a
maker nor the member, however a negligible observer that too with a choice to watch or not
to watch such a show," a vacation bench included by Justice Sunita Agarwal and Justice
Saumitra Dayal Singh observed. The Petitioner, Santosh Kumar Jaiswal had moved toward
the High Court bringing up criticism over portrayal of specific characters in the show, and
had battled that Lord Vishnu and different dieties in whom he had conviction were being
distorted. Dismissing the entries, the seat was of the supposition that the show was a gem
dependent on specific sacred writings, and simply in light of the fact that it displayed certain
"mistakes™” couldn't be a ground to control its broadcast. The court additionally said that
antiquated work, for example, the Vishnu Puran are "available to discuss" and hence the court
couldn't pass any heading dependent on the "over-touchy" approach picked by the Petitioner.
"Without taking into account any discussion to emerge, as is being looked for by the
applicant, it is undisputed that the questionable work is essentially a gem for amusement. It
might be founded on specific sacred texts or old works and in this way it might experience
the ill effects of incorrectness and errors either intentional or something else. Leaving that
chance separated, old work, for example, the 'Vishnu Puran' and different writings are
consistently open to discussion and conversation bringing about various perspectives
emerging and being talked about even at the degree of strict instructors and individuals
profoundly slanted. That partially is the magnificence of majority that our general public
practices,” the court said. As needs be, the PIL was excused.



